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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH: KOLKATA

ORIGINAL APPLICATION NO. I5312023EZ

KabirajMohapatra Applicant

VERSUS

The Union of India & others Respondents.

COUNTER AFFIDAVIT F'ILEI) BY THE

RESPONDENT NO.4

II, Sri DibyaJyotiParida, aged about 36 years, Son

of Sri Prasanna Kumar Parida, at present working as

the Collector & District Magistrate, Ganjam, Arp.O-

Chhatrapur, Dist.-Ganjam, do hereby solemnly affirm

and state as follows:-

l. That, I have been arrayed as Respondent No. 4

in the aforesaid Original Application.

2. That, this affidavit is being filed pursuant to

order dtd. 02.12-2024 of this Hon'ble Tribunal.

3. That, the defaulter Respondent No. 10 i.e M/s

D.D Builders Ltd., Plot No. 33-F, BJB Nagar, First

Floor, Bhubaneswar, PIN- 761014 failed to deposit the

penalty for an amount of Rs. 9, 70,69|l:. (Rupees Nine

Lakh Seventy Thousand Six Hundred Ninety six) only

in spite of issuing several reminders towards illegal

extraction of Sand from the Siripur Sand Bed under

Chikiti Tahasil of Ganjam District vide Order of the

'Hon;bte NGT in O.A Case No. 153/23 lEZ, Kolkata.
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Hence an OPDR Case has been initiated in Form No.3
(An Index to Schedule-ll of the Odisha public

Demands Recovery Act, 1962) against the defaulter
Respondent No. l0 i.e M/s D.D Builders Ltd., plot No.
33-F, BJB Nagar, First Floor, Bhubaneswar, pIN_

761014 vide C.C.M Case No. 0312024 (OpDR) and

forwarded to the Tahasildar, Bhubaneswar to serve the
notice upon the defaulter vide Letter No. llg66 dtd.
23.12.2024 of the Sub_Collector_cum_Special

Certificate Officer, Berhampur. The copy of the Letter
is annexed herewith as Annexur e_A/4.

4. That the notice has duly been served on the

Respondent No. l0 by the Tahasildar, Bhubaneswar

and the served copy of the notice has been submitted

by the Tahasildar, Bhubaneswar vide his Letter No.
551 Dtd. 16.01.2025. The copy of the Tahasildar,

Bhubaneswar and served copy of the notice are

annexed herewith as Annexure_Bl4& Cl4.

(
1-r

J
q-

(-
-l?d

\-{

r

{
A

%
5. That the

appeared before

Certificate Debtor,, .(9,p. No.l0)
the Sub-Collector-cum-Certificate

Officer, Berhampur on 11 .02.2025 and filed petition
denying his liabilities. The copy of the petition is

annexed herewith as Annexure_D14.

6. That the Tahasildar, Chikiti has also filed
counter affidavit in Certificate Case No. 0312024

before the Sub-Collector-cum-Certificate Officer,
Berhampur on 03.04.2025. The copy of the petition is

herewith as Annexur e- El4.
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7. That the certificate case No. 0312024 (OPDR)

is posted to 02.05,2025 for further hearing in the Court

of the Sub-Collector-curn-Special Certificate Officer,

Berhampur. The copy of such notice is annexed

herewith as Annexure-F I 4.

That the facts stated above are true to the best of

y knowledge, belief and based on Official records.

CERTIFICATE

)s Certified that cartridge papers are not available
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{

VERIFICATION

I, Sri Dibya Jyoti Parida, aged about 36 years?

Son of Sri Prasanna Kumar Parida, at present working

as the Collector 8L District Magistrate, Ganjam,

At/P.O-Chhatrapur, Dist.-Ganjam do hereby verifr

and state that the facts stated above in the affidavit are

all based on Official records and I signed on this

verification being present in the Office of my Advocate

at Cuttack, on this the 19th day of April,2025.

Dh- Iu l;t*Cuttack

Dt. 19.04.2025 VERIFICANT

l.brrns pan of A-ffida

1a
o

,grsrrafp, Cheranrtr

rf/
Flxecrrtivp
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AFFIDAVIT

I, Sri Dibya Jyoti Parida, aged about 36 years,

Son of Sri Prasanna Kumar Parida, at present working

as the Collector & District Magistrate, Ganjam,

At/P.O-Chhatrapur, Dist.-Ganjam do here by solemnly

affirm and state as follows:-

l. That I am the Respondent No. 4 in this case.

I am well acquainted with the facts of the case and as

such competent to swear this Affidavit in my Official

capacity.

2. That the facts stated above are true to the best of
my knowledge and based on Official records.
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Anne fr-

Mobile No'

Email

o. ax 680-2281413

_6-
+9194374 88188

subcolbam@gmail'co'

rxo. [tF6( / oPxrR
Dato, &s"11-9oe1

The Tahsildar, Bhubarcsrer

Sewice of Notices relating to OPDR Cases in your Jurisdiction' I ' r

furtlrer :action bY thi$ court'
be aclmonrledged'

Yours faithfullY'ReceiPt of the sa'ae maY Pleasc

o Eact As above

Speclal Cettlftca r, Bethaa.Pur
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Ganjam
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Schedule Xillt Form 3i0

!ot

fl f ,tlY-/\

L-L fi4 Case hla.03 l2a24lopoR}

ds Recovery Acts. 1S52,

ecovery Acts. 1962)

,.' FORTsl NG€
schedule ll ogthe Odisha Fublic Demen

NOTICT TO CTETIFICATE DEBTO K
6 of the Odicha puhllc Demands R

i"-..
*!
F

4.q.rt

lo

(

v
,r

The Mls D.E Bullders ttd.; pgot Ire.IBF,
B-l& Nagar, First Floor, Bhube*esw*r, plil_ 7610l t

a

5..:.

F.
:.,.
,

. 
you are herebyinform"O,r,r*m

of:paymentofgratuity,hasthisa,yu"*"rii.iT'#:,H::xffi*T"'::ffTffi:
Demands Re'overv A*s. 1962 if you o"n, vou,. iruirrty to pay the sai; ;.; Rs. 9.70.696/_ you may,
;J,Il:"3,1,:: ::: *il:H: # [*:ffi 

i,"' ; il ;; ;,;;il " 
d enyi n g, i ab i, i, y, i n who, e

a) The certifrcate dues have o."r;;;;;oaruy paid.h) : The p€r$on on whom surt, nattce tlas O. ,-. -_ -ffiffigr inIa€..c*ftrn€tc_ served is not the pBrson named as certlflcete

C.Dr

cl A Certificate debt rin rmpect af dues otherthen thore in relation to whlch the tiabflityutrder,rnrg hflSartha ffru6ktrgrln fore lc no opcn to guestlon in dvll court may alsodeny hh Iiablllty on any other ground,if wirh,n the sais thirty dsys |ou .,ail such a petition or if you fail to show cause or do not shorn,
sufficient cause, why such certlfirate sho,rld not be executeditwi ll be executed under the provisions ofthe said act, unless you pay fir.$.?0;6"08/_

of andnin to my office, until the satd amo unt is so paid you arr:hereby prohibited from maklng any frrlvate transfer or delivery of any of your immovable propertysituated in this district of in case ol a prooe rb7 and should you make any such transaction,, it shall br,
void against any claim enforceable in exec ktion of this certificate if you in the meantime conceal,remove or dispose of afiy part of you, ffoveable property the certificate will executed immediatelyA copy of the certificate above mentioned is here to annexedYou may rernit the amount be mone arcer quoting the number afty year of the certificateDated this 23d December 20?,r

v

Through Tahaslldar, Ehubaneswar
for servlce and return on or before :ae
date. tf required
notlce rnay be serned through your
Rl, Concern.

I

5ub-Coll

Coll

cate offlcer
spt.€

rilr1\evd ')
Ga

PmPu,.
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By$pd Post
E-mait

Yourc falthlltlly,

\,
V.t\irj

TAHA SILDAR, Efl OE4 N ESWA R.

Taherlldar
BTITEANESTgAR

*-rG

Sub:

Rd:

OFFICE OF TT{E ,BHUBANESWAR.

tah. nlc.ln
Ph. 0674-29s3840{O)

Letbr No. $-fl Dt /6t0t.2tzr /

The&$- Colleffir-usrr Spl. Cer0ficate Q'fficer,
Berhampur.

Servlce of Notle relating to OPDR case,

Your Offie l€ffi f{o. IiSO/OFDR dtd, 23.12.2024.
I
;Ir Slr,

Wth rcftrense to Ere ler on the subject clted abore, I arn to reu,lm

te@'h0l&ffi &r,he l*de in C.C.M Cffie Ns, 03tr024{OPDR) afts duly *rved to

fiea 'Hdt No. 33F, BrB FlagBr, Flrst Rmr. Bhubanaswar for your kind

lnfonnation. and necwry action.

ffi tffigxlffi[*Bl &nle r&6e rn c,c.t4 &3€ ],ro. 03/2024(opDR).

ft*

I

ctor
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A-tn+ryW*, - A k

i
t Schedute Xllll Form 32G

a.c i?i. Cas6 ruo. 0312824 {O PDR}

FORI'JI NO.3

seheduie ll of thc'Odisha Public Dermands Recovery Acts' 19€?i

NOTICE f6 CERTIFICATE OEBTOR

6 ofthe Gdisha Fubllc Demends Recovery Acts' 1962i

ti oi

to ,.
It

The M/s O,D Br:ilders ltd., p;$t' tt c'13F

8lB Nagar, Flrst Ftoc,r, Shtth; ner"'r':r, Flltj- 761014

$ub-Coll

C.Dr

isc.ns-sfi IeleclIii!!e-asblsd
. you ar-e hereby informed thlt a .ert!ficate against you for Rs. 9.?0.E96./- fronr yoU On aCCoUl

of prV*"ni of gratuity. has tlris da7 b*er' filerl in my office under sectioB 6 of the Odisha Publ

Demands Recovery Ac-ts. 196? if you den I Your liahility to paY the said sum ol Rs' 9'7-O'696/- you ma

within thirty days from the service oithis notice file in my office a petition denying iiability' in whc

or part, on one or more of tha ground specified helov't:'

ai The Certificate duss haw been fully or partly pald'

b!TheFersononwhomsurhn*titehesbeenservedisnotthcpersonnamedascertificat
&btor in tfte eertlficcte'

€) ,s, certtlicate debtrr in ?s5Fe.t of dues other than thode in relation to whlch the liabilitl

deny his lisbilitg or anY '1ther 
ground'

if luiih ll the grir: thin1, ,1,rys \ ctu ,.ail such a petition or if you fail to show cau'e or dc g,l*t :;tl

sufficiert cause, why such cefti{icate si:o rlo not lre executed it will be executed under the proviri*r

the said act, unlers you pay ss.9,?9,6961- n tth the lriloJott @ 12.5%. . on acrount.cf the detEstd I

Rs, 23l- on.account of ostr sf rcqlEdioLinto rny office, until the said amount is so paid vou

hereby prohibited froni making any private transfer or delivery of any of your immovable Prop'

situated in this di$trict of in ca:;* cf :r 3r:roer+Y and shouid you make any such transaction' it shal

void against any claim enforceabie :n e"erution of this certificate, if you in the mearrtime conr

remove or Cispose of any part cf You' IIl(,v€able +ropertY the certificate will executed immediatety

A copy of the certificate above nrenticned is here to annexed'

you may rernit the a'nounr be nrDne! crc.lr quo,:irlE the rrumber any Year of the ceriificate

Dated this 23": Decenrtrer 20i'''

Through Tahasildar, Bhubaneswar

for service and return en or befc're :re'

date . lf required

notice maY be served through vour

Rl, Coneern.

.-tt

cate officer

t
B3\\

.\rre
c1- \"

^ .lt t-

sol. G frnlPu'
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+l -' A*tnr4w* Dly 1

t][IroItE 111 g S UB. (tlLLlCI.OR_CUi\{_
CIIIITIFICTt'r 'E OITFICER I}[It,IAI{PUR.

Ccflilicalc Casc No.
d

IIu the rnatter of :
/202

AND
In tire matter of :

... Ccrtificatc Dcbtor

has carried out seveml

An ap1:lication for dc

Cerlificate amo,rr ; 
"yjng the l:abiliti'to pay the

H-;,1'; "J:f: JI;,li,lI, ;::Ji;
represented tluough its Director_Ch trag Agarwal,
Son of Sri Rarnesh Agarwal.

The humble petition of the
Certificate Debtor named
above;

MOS T RTSPECTF"ULLY SIIEWETII :

1. That this Certificate Debtor has been served with the
Notice dated 23'12.2024 alang with the certificate 'dated
04.11.2024 on 1I.0i.2025: From the Notice it is ascertained
that a Certificaie foi F.s. 9,7e 696/_ isdjrected to be realized

- towards gatuity on illegal Iifting of sand and the Certificate
Debtor is directed to submit the clenial of Iiabilify in whole or
partwithin the 30 days fron: the date ofservice of this Notice.

2- 'fhat the certilicate Debtor is a super class contractor
pt'cstigious contmcts rncler the Gofi.

T<tu ue'{ W94tA

D,%ffiect
*;

ili,
Ganjam

r
?;x-
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1r-'
of Odisha. During exccr.rtion of ciiflbrent contract the
Certificate Debto. rras carriccr out ilre inslructions of the Govt.
j'a' smooth execution of trre cortract. Tire ce(ificate Debtor
iras.not indulged in any, illegal activities tliereby putting loss

to the State Govt, on any occasion whatsoever.

3. That the Tahsildar, Chil<lti, Ganjam vide Letter clated

44.11.2024 has infonned the Ceftificate Debtor that in view of

order passed by the Ifon'ble National Green Tribunal in O.A.

No. 153/2023/EZ, Kolkata, an enquiry was conducted by the

Committee to access the quantum of extraction of sand from

the Siripur Sand Bed. It has been mentioned that during

course of enquiry the local people has alleged that the illegal

lifting of sand were'made by the Certificale Debtor, ARSS

Companies and others and ultimately the illegal extraction has

been calculated tg the tune af 2751 cum. Ascordingiy the

Certifi.cate Debtor is held liable to pay the royalty, additional

charges, penalty, EMF, compulsory aforestation and IT etc.,

failing which action as deemed p1oper shall be initiated for

realization of the amount.

4. That it is humbly submitted that the committee has been

constituted by order of I{on'ble NGT in O.A. Case No.

. 153/2023/EZ,l{oll<ata for conducting enquiry with regard to

the lifting of sand from the Sir-ipur sancl bed: The committee

has visited the Siripur sapd bed where the local villagers

informed flrat the certificate debtor, ARSS Companies and

t).,^r ,?[ A4:P&A

$ib.+.J6* ?*
Gan-jim -
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other privatc

Siripur sarrcl I.r

-+3

llersons u,erc inr.-o

ed, On tlrc basis of f

lYccl in illegal mining ar
his allegation raised by the

,',\-
,',tl
l.) i
li;
,)l
'!.

Iocal villagers lhe
Certificnte Deblor.

instant demand raisecl against the

5' Txratlhe so calred assessment rnade by the committee tcr
access the quantum of extraction of sand without giving
reasonable opportu,ity to this certificate Debtor is ,regal and
a.bit.aq'- It is rrumbry sub,ritted flrat from the siripur sand

bed several cont.actors have lifted the sand unauthorizedly

vsiflrout payment of royalty etc. Apart from that privare

individuals have also lifted the sand.from the said sairat day

aud night for their personal gain, but however the entire

extraction of' the -starrd-frortl the said-sourc-e-n-as been

- calculated to the fime of 2751 cum. and the certificate debtor

has been saddled with liabilify to pay the same.

6- ' That it is iespectfirliy submitted that the very

calqrlation made by the authorized person'towards the illegat

extraction of the sand.to a tune of 2751cum. is improper and

without any basis. The'said quantum has been fixed on mere

alTegatton of the local people and without grving reasonable

opportunity to the certificate debtor and as such the present

certiftcate amount has been fixed on tire basis of presumption

that the certifrcate debtor has lifted the sand from the said

source unauthorizedly.

G^c Utl No*+P)

Collector-', Gaxiarn.
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! rll
7. Tirat it is lurthcr hrrmbl5, suburittcd t5ai irientical
demand has trccn issuecl against thc AI{SS Conrpanies lor
realization ol Ro),alties. lJut hou,er,'rr uo recovery proceerling
has been initiated.

8. That it is further humbly subniitted that this Certificate

Debtor hai beer: penalized for the unauthorized lifting of sand

ar 7.4.2022, 7.5.2022 and ?7.4.2022. But he cannot be

penalized for the entire ext'action of sand in Siripur sand bed

on mere assumptior:/aliegation by the local people in absence

of strict proof of the same. In such view of the matter the

entire .certi-ficate amount may not be recovered from the

certificate debtor and he is otherwise not liable to pay the

same.

9. That it is humbl5r submitted that the quantity of sand

was lifted by this certificate debtor against which an arnount

of Rs. I,g7,1521-'has:been paid on 7 '4'2022' 7 '5'2022 and

27.4.2022, apart ftom above'no sand from the souroe has not

been lifted bY certificate debto:'

10. ithat it is fiuther humhly submitted that in view of

aforesatd facts and circumstances of the case' the Certificate

Debtor is not liable to pay the entire certificate dues as the

quantum of sand frorn the source was not lifted alone by the

Certificate Debtor rather other private persons and ARSS

' Companies have also lifted the sand unauthorizedly'

1n,u- U?V A-1@ft3

r
i::!lof;

o,l c
(.)-
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I l. 'l'ltltl irt virtv ol',rlurvr. tltc' lu'*i(.trt lxrrtr.r:rlirr1,ir,. I.rJil itt

tlhcYlltl(rc rrtttl lltc rlocurrrrrttls rvillt rtlrnrrl lrr tlrr. rclrrrrt ll tllt-

('()lllll)illtir!. u) lhL. lrnsis trl rvltir:lt lltc c1[:rtl;rtir,rt r,..ltr, trtir(1€

lotvrtrr.ls litling ol"lhu snlxl liotn Siriptrr !ii11111 1x1111r:r: ltrrl lltc

rufljrllvit suluuiltctl 6el'rtrc {ltc llon'hlc N(i'l ., Krrlk:rll tis'

pfo}itltdlroilst(lctlttlllctlreccrt.ilicntcrlelrlr,rlrtlilcrcpl/

lrclirrc thc llou'5lc N(l'l', Kolkztta [irr pr'pcr trtli*rlicirti'n rrl

thc cnsc.

12, "llrnt it is lrurnbly submittcd that sinoc thc pctit'irmcr ha:r

appcarsd hcforc thc l;lon'bls NST and hc may hc allowed to

filc rcply in thc matter bcfore the said I'Ion'blc'fribunal till

tlrcn thc realiz'ation of cerlificate amounl bc kept io abeya$*e

in the interest ofjustioe and equity

BY'[herYM;

BerhamPur, Ganjam

Date: 11.02'2025 FIcATI

Cbirag Lgawa!' aged about 33 Years, Son of S

33f, B.J.B' N'agar' 1"

esh Kumai Lgawal' At-Plot No'
i

rl

Verifrcant

Ram
Dist-Khurda, D eotor of M/s' D'D'It

Floor, Bhubaneswar'

Builders Pvl"Ltl" herebY verifY that the facts sttrted above
do

all atetrue to ths best of mY knowledgo and belief and 1 srBn

this verification being Present in the o[fice of mY Aclvocate on

i.oday.

BerhamPur , GariJam' 
-

Date t lt' 0l'ehlb
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+S- ptn.oyt wk_- E 11

n the Court of the Sub- llecto u -s ec erti Offieer erh

Certificate case No-0iD024

u

fv{ls D.p Buitders.......

Vrs

Tahasildar, Chikiti..
CHr

Counter filed by the above rumed CHr most respectively, sheweth.

l. That at the very outset the cHr subrnits tlut the petition fired by the cDr is notmaintairubre rurder law. The cHr constituted the committee ."*.;rr-;; ;. ;; \Debabrata Sahoo, ADM, Ganjam, 2. Sri Sandeep Ray, Scientist_D, arO, *"*- ,.\
3. Dr. Pradeep Kumar Nayak, Envircnmental Scientisg 4. Er Deepak ;;;; NR'o'sPcB' Berhampur to iuquire into the matier of illegat qrtraction of sand ftom siripur Vsand bed as per order traied 1?.10.2023 passed by the Hon,bre NGT, Kolkata. Thc 

s.inspection of the site of siripur sand Bed of river Bahuda over prot No.130/g30 aod -s\
],'o'*'.*1rr 

Khara No-ri5 raias made on 30.1I.2023 bv the consrit'tlo;;;. t'along with the Officials namely Sri Baladev Beher4 Ex_Tahasildar, Clrik; ;"ffi $Krmrar Sahoo, AES,'SpC Board, Berhampur, Sri Bis*ranath Beherq _#;#; {Chikiti Tahasil, and Sri Dobar4i Nayah Revenue Inspector, RI CircleN,,ir'J;" S.committee fouad that 275r cum ilegal o<traction of sand was made by the cortrzctoreompany. The GpS mep of the area was also taken byttie committee.2' That the enquiry was sonducted by &e responsible officials of the state including &eexperts fmm Mining Department basing on their report the Geologist calsurated Quantu*of illegal extraction and accordingly the Mining Officer, Ganjam circlc, Berhampurcalcurated the royalty, penartS additionar charges and others in accordance of&c .MMCRure' 2023 which came to Rs. g, 70,6g6 @upeee Nine Lakh seveoty Thousand aud six

:H:**"tv 
six) onrv and issued demand noriee. Therc is no ,logarity in raising rhe

3' Th" avements made in thc apprication para 1& 2 are true exccpt the averment containedin para-2 that the cDr has not indurgetl in any illogar acrivities causing loss to theOovernme,lrt. It is subn

4. nrcavermearr,r*,il[-Tn:HH ;'*itv 
or sand without Pcrmission.

fhe quantity of sand lir;i:d uy tho applicant,s ,or" 
u'u*unts mado tn para'S are not tue.

sand lifted by others is not includcd in tt e quantitr 
y is reported by tho committee. The I" Y' Tr,.u APX WettPg4

irlr 
'

,, r 
Dih""frru*,'9""*

Q3Pi:rnr
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5, The allegations made in para{ are not true. The calculation was made by lhe experts and

responsihle Ofllccrs of thc Satcs. Thcrefore, the allegation af improper calculation is

hercby denied. The allegations rnade in para-7&8 also hereby denied.

6. Thcre is no disputc rvith regard to the payment madeby the CDr. However; the alditional

Loun, is assessed as per excess li{ling of sand to which he was not authority. Thus no

illegality is committcd by the authorities.

7. That it is not correct to say that the CDr is not liable to pay the amount and others we

liable to pay tlte same, The imposition of Royalty, penalty elc. are proper and the CDr to

liable to pay the same.

8. That the Hon'ble NGT has not issued any stay order. Heace lha cettificak rrraoer/ring

cannot be kept in abeyance.

9' In view of the facts stated above the application of ths CDr is devoid of mcrir and liablc

;o be rejected.

nositionoftheNGT ann cstion .153nO z

As the defaulter respoudeat No-10 i,e }r#s D.D Buildcrs Ltd. plot No-33-F, BJB Nagx,
First Floor, Bhubanoswar, pIN-261014 failed to deposit the paralty for an amorDt of
Rs.9, 70,696/- (Rupees Nine Laktr Seventy Thousand and Six Hundrcd Ninety Six) only ia spite
of iszuing swerai remiuders towards illegai extraction of Sand firom Siripur Sauri Beri gudcr

chikid rabasil of Gargam Distnct whichwas observed and corfirraed by thc corn[liffee.

Hence, requisition under OPDR Act. has been filed by the Tahasildar, Chikiti bcfore the
court of the sub-colloclor-cum-special certificate officer Berhampur. Accodingly the
Sub'Collector'cum-special Certificate officer, Berhampw itrstituted an opDR Cascvide opDR
Case No.03/2024 and {re samc has becn submifted before the Hon,btc NGT, Kolkata by counter
affidavit filed by the Respondeat No4 i.e collector, Ganjam on dated.04.02.2025 vide order
passed bn V).12207/ of the Hon'ble NGT, Kolkata.

Now the case fu nexr listed on dared-22.04,2025 vide order passcd on datcd 04.02.2025 by rheHon'bleNCT

\+d-&' t 
Tahasildar-cuml2KfChikitl

snI
t
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ll'rJ!1r_s9u8lar I!l! 9u_q:cqlElllQx:cuM-sPloAt cERrlFlcATe oFFrc[R, EERHAMPUR

Urgent
'\

'' r Cor!ticatgJg3teNo-.03/2Q24(oPDR)
\

1. Tahasildar, Chikiti CHr

}; lhe'{v'l/s D.D Builders Ltd. plot No.33F
BJB Nagar, First Floor,
Bhubaneswar, PIN-761014 .!.r!r,.,

NOTICE

Take a notice that the Certificate Case bearing No. 03/2024 will be heard on

Oq:q5:!0!5 at tt : :4o 0^rq.

ln this regard, you are hereby directed to appear before the undersigned for hearrng

on denying liability petition filed by you U/s (8) of the OPDB Act, failing which action will be

taken 7s per OPDR Act.

Sub-Collector-cu s Officer,

Por*: ri r-it

...... CDr

,..::,:tp.J.

Memo No. ZZZ+ ot. 0.{.cr4 . aoa_f

Send the potice along with the point wise counter of Certificate Holder ( Tahasrldar

Chikiti ) on denying liability petition the to the Certificate Debtor i.e. The Mls D.D Builders

Ltd. Plot No. 33F, BJB Nagar, First Floor, Bhubaneswar, PIN-761CU4 through l'ahasildar

Bhubaneswar to serve the notice ;nd return the S/R of Notice before the date fixed Tti.:

Certifieate Debtor is instructed to come along with all the documents before this :ourt cn

the date fixed

Send the notice to the Certificate Holder i.e. Tahasildar, Chikin

Sub.Collector rtificate Officer,

Pe$a

!1'

'ltt,r- LofT

Ditu,hJ&rL'
Ganjam

(,^- t
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